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(3) Any alteration o.f the articles registered under stfu-section (2) shall, subject to

the prouisions of this Act, be aslid as if it were originally in the nrticles."

5. The Company has complied with the mandate of section u (1) of

the Companies Act, 2013 for conversion of Public Limited Company

into a Private Limited Company.

6. In view of this, it is ordered that approval for conversion "RBS

EQUITIES (INDIA) LIMITED'' to ''RBS EQUITIES (INDIA) PRIVATE

LIMITED" is hereby granted as prayed for in the petition. The

Company Petition is disposed of accordingly.

V. NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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